'PER JUSTICE B. PANIGRAHL, V.C:

When the matter was taken up for orders, Id. counsels for both parties are
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2. Mr. Chakraborty, 1d. counsel appearing for the applicant has submitted that he .

has no instruction from his client in the matter. . It seems that the applicant is no longer

interested to prosecute the case. Since it is a matter of 1996, no useful purpose will be

served to keep the matter pending. Accordingly, the matter is dismissed for default.
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